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Labellings of Prices of the Manufac.
tured Articles

4985. DR. BAPU KALDATE : Will
the inister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether it is a fact that the manutac-
turer and shops selling their articles have
discontinued the practice of printing or
labelling the price of the manufac
articles on the products manufactured or
sold ;

(b) if so, the reasons for discontinuing
the practice ; and
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(c) what action has been taken agains
those manufacturers or shopkeepers who
have violated these rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL) (a) No Sir. The Packaged Comm-
odities (Regulation Order), 1975 requiring
the manufacturer/packer to indicate on
thcd{nckagc, among other things, the price
of the product, ceased to be opeative on

125th September 1977 since the Order was

promulgated under Defence & Internal
Security of India Rules. The same pro-
visions of this Order were incorporated
in the Standards of Weights and Measures
(Packaged Commodities) Rules, 1977,
which were promulgated and made
operative with effect from 26 September
1977 itself to ensure continuance of h
carlier practice.

(b) Does not arise,

(c) Those who violate the requirements
of these Rules will be attracted by the
Penal provisions provided therefor.

Filling ap of the post of Secretary
in e Products Export
Development Authority

4986. SHRI BALAK RAM : Wil
the ” Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether a post of Secretary in the
scale of Rs. 1500—2000 exists in the
Marine Products Export Development
Authority ;

(b) whether this post was initially filled
without advertisement ; and

(c) whether subsequent to such appoint-
ment the post was advertised lying down
cxactly the same qualifications, age etc.
of the individual appointcd directly ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) :
(a) and (b). Yes, Sir.

(c) No, Sir. The qualification, age
ctc., advertised for the post of Secrctary,
Marine Products Export Development
Authority were proposcd by the Authority,

were approved by the Government
having regard to the requirements of the
post.





